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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYRERABZD BENCH

AT HYDELABAD

0.A.N0O,1326/93 : Date of| Order: 6-12-96
BETWEEN 2

N.Vinay Kumar .. Applicant,

AND

1, General Manager, ‘
5.C.kly., Securderabad, o

2., Additional Divisional Railway
Manager, S,C.Rly,, Vijayawada,
Krishna Dist, :

3. Senior Divisional Operating Supdt.

5.C.Rly,, Vijayawada, Krishna Dt, «» Respondents,
Counsel for the Applicant o .. MriV.Krishna Rao .
Counsel for the Respondents oo MriC,V.,Malla Reddy
- -
COLA:L:

HON'BLE SHR I R, ,RANGARAJAN : MEMBER (ADMN,)
HON'BIL SHRI B.S, JAL PARAMESHWAR : MEMBER (JUDL|) . - IC

- o

J UDGE MEN T

)( Oral order as per Hon'ble Shri R,Rangarajan,Member (Admn.) X
/-] _
None for the applicant.‘LMr.Krishna Mohan |for Mr,C,V.Malla

Reddy, learned standing counsel for the respondents.

2, The applicant in this OA while working as &oods Guard

at kajahmundry was issued with a charge memo No,B/P,227/V1/89/3

dt, 2.2,89 in Standard Form NO;S by R-3 alleging|that the

applicant commiﬁtéd‘serioué misconduct and behaved in a manner

ﬁ unbecoming of a railway servant in that on 23,1.,89 he assaulted one
1 Sri B.Jayaseelu, L.R.Hamal, Rajahmundry with the|chair of ASM

E causing headfipjury to him, After folIOWing the|rules and holding

¢tn enquiry the applicant was punished with the reduction in the




... 2 LK ] I

scale of pay by three stages w.,e,f, 11,3.90 for a period of five
years in terms of order No,3/P-227/VNI/69/3 dt, 128.2.90, He
appealed against the; same t0 R-2 who confirmed the penalty by

his order Wo, B/P.94/VI/90/30, dt. 12.6,90 (P-4 of the CA), In
I

the meantime the Government Railway Police had also filed a

charge sheet under Section 332 of I.P.C, in the Court of Metropolitan

ot o fasnas chona L

Magistrate for Railways at Waltaigiand the trial commsnced on

26,.4,92., The trial ended with the acquittal of the applicant
in case No0,122/90 decided on 3.4.92. Thereafter the applicant
filed a revision petition to R-~1 which can be seen at page-6 of

the OA, R-1 disposed of that revision petition by order No,

I
P,94/3Zh/MVK/1593, dt. 306,3.93 (P-8 of the 0A}, The revision
petition was dismisSed as time barred. Thig, revision petition

does not disclose that R-1 had gone through the findings and the

orders of the Vith Metropo litan Maglstrateifzf Railways Rajahmumndry
yed FF
in C.C.No. 122/901_ The revision order was g:ﬂeanechanlually on
g
technical shep without any reason, R-~1 should have considered
[y : ‘

the revision petition in the light of the judgement of the VI th
N 2
Metropolitan Maglstratii?f Rajanmundry and also taking into

other factors in this case and issue an order on that basis,
But we find that such an exercise was not undertaken by R-1 while

disposing of his revision petition dt. August 1992,

3. In view of the above we feel that the révision petition
7 teapplian, <
submitted by Qémtgeeds re-consideration by R-1 in the light of
= Comad- ‘1)/
the judgement of th%LVI th Metropolitan Magistrate, Rajahmundryjin
I

CocoNO,122/90 even if that revision petition is time barred,

4, In view of that/ufgy Wwe set aside the oFder of R-1 No.
J
P.94/BZA/NVK/1593, dt, 30,3.,93 and directimg him to dispose of
the revision petition taking fnto account the observations made as

above, . |

The OA is ordered accordingly., No costs.

W . ?'\m

Member (FJudl.) Member (Admn, )
sd ( \WAfe_Dated s 6th December, 1996 ) ,3 Q C '} /
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